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IN THk CR•A1 AMINISTRRIVE TRIBVNAL 

PNA B31CH?AINA 

QA.N.. 38 •f1% 

Date If .rder $ 6.8.2002. 

BjJarma Paswan 0 Bikarma s•n .f Aki... resient of 

Villae.Tenya. P.D.Jha P.khar, 	..I(arautbat, District.. 

&.htas. 	 ..... 	 Applicait. 
.. Vks. .. 

1. 	The Uni.n of I'ia thr.uh the Qiairman, Railway 

Bir& Lw Delhi. 
general Manager, Sastern Railway, Mual Sarai W. A. 

Divisi.nal $erral Manaer, Laster p Railway, 

MualSarai (V.P.). 
Senior Djvisi.nal &rsnne1.Gtfic€r, *astern 

Railway, MualSarai (U.P.). 
P.Way Inspèct.E, &astern Railway, Pri OnS.ne, 

DjàtIict-R.hts. 	 S 

ri D.LN, (C..Oni), 	atern Railway, Mu!al Sarai, 
S  Resp®nents. 

C.un$el for the applicant : None 

C.unsel f or the respnáents : Shri Gautan Base. 
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li.n'ble kr, $arwes)War Jh, ftmbEx (Mmjnistrative) 
H.n'b]e ?ks. .Shyama D.!ra, m)sr (Jugic ii i) 

0 R D LR (Dictateá in C.tt ) 

y$arwes1'Jar hau*r(A) S. 

The learneê c.urpel fr tl*.fficia1resp.re.rt.S 
Shri Saxtam Bs$e is pre5eflt. H.Jver, ñ.ie is present 

on behalf .f the applicant. On perusal of the •rer date& 

the 18th July 2002, it is ..bserveá that the wetter was 

adj,ourrpdi a last cbaze. The learneE c.urelf or the 

.1icial respanderits arqued, the .case and was beird. On 

perusal of the dcument5# bhriçinal applicatian as we].l 

as the wrjtten statement, ircluding the supp3eme.ztary 
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kt'4f- f 	filed by the apljcaut, the tatality of.the 

enres in a m.e clear light. it appears that the .1. 

have taken the services rendered by the 

pplicant only sire the de he WiS granted tezrp.ary 

t.atus on 29.5,285 for the purpe of Ca]culating 

ensi.nary benefits. H*Jever, on cler perusal of the 

affiavjt £jIed by the applicart, it trspires 

that the applicant has rendered suite a long perj.d .f 

ser•v e as  a casual labsuhis fact is c.rr.b.rated by 

what he has submittet in Annex*e.W5 to the s a 

affidavit, Also there are indicati.ns at pa.e 8 to the 

si. plenitary aft idavt that the applicart was in casual  

service of the resp.rents even earlier:, in this cineectj.n, 

particular atterin is drawn to  Afltxuremi/1 to the 

.ciina1applicatien where it lias ,  been nnti.rd during the 

c.se of pr.ceedins befere the Fensi.n  Malat 

service b..k of the plicant was examined, ant the date 

of app.intmett was f *und to be the 2th May 1985. ¼c.rdin!1yJ 

the t.tal perled at service was faund t. be only seven years 

and there is no nenti. m of casual service having been 

rendered by the applicart. 

2. 	There is, h*ëver, a need for the respenderts to 

examine the matter in the liØt .f the details 8tmitted 

by the applicant in Annexure/5 to the supplesnertary 

affidavit as well as the facts that a Railway (tficiel 

has signed a paper Which is at pate 8 to the supplexrrLary 

affidavit on 12•14 It shoW that the applicant was 

in service of the Railways in 184 The most appr.priete 

c.utse w.uI.d,, therefme, be that these details are given 
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a f resh ls.k by the resp.nderts and arepriate and 

reoid order is issued by then in acc.rdare IWIth law/ 

rules on the subject as well as after. carrying out the  

rcessary verifiatien .f the servicé.s rendered as well as 

thjir genuineirse as subniitted bytheapplicar. The said 

.er may be issued by the resp.ndents within a peri& 

of four m•nths from the date of receipt/priti.n of this 

der. With th1, the GLA, stands dised of, with no srder 

as t. cists. 

14$. 	(Shyama D.!ra )/N(J) 	 (Sarweshwar iha )/M(.A) 


